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STATUS REPORT FILED BY THE 4Ih RESPONDENT/MEMBER

SECRETARY TA]\IIL NADU STATE WETLAIID AUTHORITY

I, Srinivas R.Reddy, S/o Late T. Ramachandran Reddy, aged about 59 years, working

as the Principal Chief Conservator of Forests (Head of Forest Force) and Member

Secretary, Tamil Nadu State Wetland Authority(FAc) at Panagal Maligai, Saidapet

Chennai-600 015 do hereby solemnly affirm and sincerely state as follows: -

l. It is humbly submitted that I am the 4th respondent herein and as such I am well

acquainted with the facts ofthe case, circumstances of the case on the basis of

official records, and as such, authorized and competent to swear this affidavit.

-4p-\
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2. lt is humbly submifted that as per section 2 (g) of Wetlands (Conservation and

Management) Rules 201 7, the 'Wetland' definition doesn't include human-made

water bodies - (a copy of the Wetlands (Conservation and Management) Rules

is enclosed as Annexure -l)

"(2)(g) "Ifetbnd" means an area of marsh, fen, peatland or water,

whether natural. Or artificial, permanent or temporary, with water that

is static or flowing, fresh, brackish or salt, including areas of marine

water the depth ofwhich at low tide does not exceed six meters", But does

not include river channels, paddy fields, human- made water bodies /
tanl<s specifically constructedfor drinking water Purposes and structures

specifically constructed for aquaculture, salt production, recreation and

irrigation purposes. "

3. However, it is humbly submitted that, based on the directions of the Hon'ble

Supreme Court of India in W.P.(C) No.230 of 2001, dated 04.10.2017, an Office

Memorandum (F. No. W-4/4/2022-WTL) it was passed on 08.03.2022 by

Ministry of Environment, Forest & Climate Change, Government of India dated

(enclosed as Annexure -II), which read as follows -

"3. In view ofabove, it is once again clarified/reiterated that the 2,01,503

wetlands (>2.25 ha) as per the National Wetland lnventory and

Assessment @InA), 2011 should be protected as per Rule 4 of the

Wetlands (Conservation and Management) Rules, 2017. This protection

is irrespective of the applicability of/notification as per the said Rules"

4. With respect to the above, it is humbly submitted that the subject matter i.e..

Ooty Lake, is included in the shape files of the National Wetland Inventory and

44-\
Principal Chi6t Conservator of Foresls anc
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Assessment (NWIA) Report, 201 I . Henceforth, as per the above directions, Rule

4 of the Wetlands (Conservation and Management) Rules 2017 will apply to the

Ooty Lake, based on which construction ofpermanent structures [Rule a(2XVI)]

is not permitted in the lake premises.

5. It is humbly submitted that a contradiction arises as Ooty Lake, which is

ascertained as 'Human-made wetland' by Respondents I and 2, does not fall

within the definition of 'Wetlands' under Rule 2(g) of the Wetlands

(Conservation and Management) Rules, 2017. However, given the directions of

the Hon'ble Supreme Court in W.P.(C) No.230 of 2001, dated 04.10.2017, Rule

4 of the aforesaid Rules applies to wetlands of the NWIA report, irrespective of

the nature of the wetland, whether it's manmade or natural. In light of this

apparent contradiction, it is submitted that Respondents I and 2 may seek

appropriate clarification from the Hon'ble Supreme Court regarding the

applicability of Rule 4 of Wetlands (Conservation and Management) Rules,

2017 , to Ooty Lake.

6. It is humbly submitted that the 2nd Respondent may also seek permission for their

activities in the Ooty Lake from the Ministry of Environment, Forest and Climate

Change, Government of India, by applying through Clause 47 of Section VIII of

the Guidelines for implementing Wetlands (Conservation and Management)

Rules, 2017(Copy of the guidelines and rule is enclosed as Annexure -III) which

reads as follows -

"47. Permission for carrying out any activity included within the list of
prohibited activities [as per Rule 1(2) of Wetlands RulesJ, within a

notified wetland can only be given by the MoEF&CC. A specific request

needs to be made by the State Government based on the recommendation

of the Wetlands Authority, specifying:

=1 4l***,, .T;:;;::ervator of FJrcers and

tamit l{adu ShteWdhndiurtrority
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a) Activity for which permission is sought;

b) Justificationthereof;

c) The premise on which the activity is not considered

detrimental to the wetland's ecological character; &

d) Supporting evidence-base (such as an expert report, EIA,

mitigating measures proposed to be undertaken etc.) "

7. It is humbly submitted that the 2nd Respondent may be directed to avail

themselves of the remedies outlined in paragraphs 5 and 6 herein above, in

relation to their activities conceming the Ooty Lake.

The response submitted by this answering respondent may kindly be accepted by
the Hon'ble National Green Tribunal (SZ), Chennai and thus renderjustice.

-44'\
p,in.io.r BfrPcoonllPllof ot r o'cst"n o

VERTFICATI0N Member scclelary

r.mir Nadu s1te 
lj:lTd 

Authority

I Srinivas R.Reddy, S/o Late T. Ramachandran Reddy the above named deponent do

hereby verifu that the contents ofthe above affidavit are true and correct on the basis of

official record maintained by the Respondent No. 4. no part of it is false and nothing

material has been concealed there from.

Verified at Chennai on this the .*fi.Ouy of htly 2025.

DEPONENT

44&
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liember Seere6ry
ftmil iladll Stato Wetland Autholity

Chonnai-15

4

5th



5

5

ANNEXURE 1



6



7



8

ANNEXURE 2



9



10



11



12



13



14

ANNEXURE 3



15



16


	12457039cf3ccc01430913dd54bd0f9480f52e2e9de8f7662db76fc77fed7e35.pdf
	12457039cf3ccc01430913dd54bd0f9480f52e2e9de8f7662db76fc77fed7e35.pdf
	12457039cf3ccc01430913dd54bd0f9480f52e2e9de8f7662db76fc77fed7e35.pdf
	12457039cf3ccc01430913dd54bd0f9480f52e2e9de8f7662db76fc77fed7e35.pdf



